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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL; HYDEITABAD BENCH: 

AT HYDE RABAD 

O.A.NO. 1fl41,/fl1 
	 DATE OF JUDGMENT: 13.7.94. 

BETWEEN: 

Mr. P.M. Patnaik 

Is 

Union of India, rep, by its 
Secretary, Ministry of Huma, 
Resources Development, Deptt. 
of Youth Affairs and Sports, 
Sastri Ehavan, New Delhi—i. 

Dy. Secretary, (Youth Services), 
Department of Youth Af?air9 
and Sports, Sastri Shavan, 
New Delhi. 1. 

Applicant. 

Respondents. 

APPEARANCE: 

COUNSEL FOR THE APPLICANT(S): Mr. P.B. %Iijaya Kumar 

COUNSEL FOR THE RESPONDENTS: Mr. V. Bhimenna,Addl.CGSC. 

CORAM; 

HON'BLE SHRI JUSTICE V.NEELADRI RAO, VICE CHAIRMAN 

HON'BLE SHRI R.RANGARAJANIV MEMBER (ADMN.) 

contd. . . .2 
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0.A.NO. 1041/93. 

JUDGMENT 
	

Dt: 13.7.1994 

(As PER HON'BLE SHRI JUSTICE V.NEELADRI RAoc VICE CHAIN) 

Heard Shri P.S.Vijaya Kumar, learned counsel 

for the applicant and Shri V.Bhjmanna, learned standing 

counsel for the respondents. 

ThisOA was filed praying for a direction to 

the respondents to extend the benefit of retrospective 

promotion to the applicant from the date of completion 

of five years of service as Youth Assistant Grade-Il 

with all consequential and attendant benefits including 

consideration for further promotion to the post of 

Youth Officer. 

It is submitted that by the order dated 14.6. 94 

the promotion of the applicant to the post of Youth 

Assistant Grade_l.&in the pay scale of Rs.1600-2660 

will be from 21.10.1987. It is made clear in the said 

order that it is in supersession of the order No. 

A.32016/1/88-YS.,III dated 4.10.1989. Hence, this OA 

had become infructuous 

But, it is stated for the applicant that if 

the seniority list in regard to the posts of Youth 

Assistant Grade-I is not suitably amended in accordance 

contd,... 
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. 3 .. 

with the Office Order dated 14.6.1994, the applicant 

may be given liberty to approach this Tribunal. It is 

just and fair to give him liberty to approch this 
ccwtC%A1 ..tS\ 

Tribunal in the 	tLreferred to.\ 

5. 	Subject to the above, the OA is dismissed. 

No costs.\ 

J%J 	 - 
(R.RANGARAJAN) 
	

(v.NEELADRI wc) 
MEMBER (ADMN.) 
	

VICE CHAIRNAN 

DATED: 13th July, 1994. 
Open court dictation. 

vsn 	 - 
Dy. Registrar(Judl) 

copy to:- 
I. Seâretary, Ministry of Human Resources Development, 

Department, of Youth Affairs and Sports, 
Sastri Bhavan, New Delhi_i. 

2. Deputy Secretary(Youtb Services), 
- Department of Youth Affairs & Sports, 

Sastri Bhavan,New Delhi-i. 

Cow to Sri P.E.Vijaya icumar,Mvocate, 
1-9-312/6/A & B,Vijayapratap APartments,A9,Atchyutha 
Reddy Marg, Vidyanagar, Hyder€thad_500 044. 

One copy to Sri 

S. One copy to Library,cAT,Hya. 

6. One spare. 

kku. 



TYPED BY 	 CONP;REi) a: 

CEECIED BY 	 P2PFOVEfl BY 

IN THE CENTRL Aa:INISTPATIVE TRIEtL::L 
IYDEPAEAD J;ECH ;r r-iyDERAa;n, 

THE HON' ELE ,ME.JUSTI(M .MEELADRI RhO 
VICE 

	

TEE i:O:"ILE i1R.A.B\C RTEI 	NE?2Efl(j.) 

THE HOE' ELE i1R.T .CHA\'DPASEI:J-7-R REDDi 

-' 	Tr-E :::OL;'LE F .R.RANGZ 	A : 

Dated; - 7-1994. 	- 

ClttTtlVJth.1,i1ENT 

-. 

6.A.No 

V 

Adn\ttd anc Interim Direc4- ions 
Issu'\d. 

iaia/e\ 

)isoseà of withj-rect ions 
j'd.srñjsséd_-' 

- 	. 	 I 1ismjs&ed aè wjp
thdr.;n 

L\smiss.for default;/4 :i 

RJeqted,'ràereo. 	 - 

- 	No order as to COsts 	 . 	- fl;rq 
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